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The motion wad adopted

SHRI SYED SHAHABUDDIN: Sir, | in-
troduce the Bill.

15.44 hrs.

AGRICULTURAL WORKERS (MiNI-
MUM WAGES AND WELFARE) BILL"

[English]

SHRISATYAGOPAL MISRA (Tamluk):
Sir, I beg to move for leave to introduce a Bill
to provide for the payment of minimum wages
and welfare of agricultural workers.

MR. CHAIRMAN: The question is:

*That leave be granted to introduce a
Bill to provide for the payment of mini-
mum wages and welfare of agricultural
workers.”

The motion was adopted

SHRI SATYAGOPAL MISRA: Sir, lin-
troduce** the Bill.

15.45 hrs.

EMPLOYMENT GUARANTEE BILL -
Contd.

by Shrl Bhogendra Jha
[English]

MR. CHAIRMAN : We shall now take up
the following motion moved by Shri Bhogen-
dra Jha on the 13th September, 1991,
namely:-

“That the Bill to provide for employment
or for means and resources for self
employment to all adult citizens of the
country, be taken into consideration.”
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The time allotted for this Bill is two
hours. Shri Bhogendra Jha had taken five
minutes. So, one hour and 55 minutes are

. loft.

Shri Bhogendra Jha was on his legs.
He will now continue his speech.

[Translation)

SHRIBHOGENDRA JHA (Madhubani):
Mr. Chairman, Sir, this Bill is slightly different
from all other Bills that have so for been
brought before the House in regard to prob-
lem of unemployment inthe country. This Bill
has not been drafted justto make a demand.
For incorporating right to employment as a
Fundamental Right. But at the same time it
provides that it should be the duty of the
State to see that people enjoy this right. Mr.
Speaker, Sir, it cannot become a Funda-
mental Right only by making or calling it so.
Forexample, inour country every citizen has
the freedom of press and freedom to organ-
ize meetings and express his views but
everybody does not have the means. Due to
this, publication of newspapers of has been
concentrated in the hands of a handful of
people. It is ironic that though we have a
provision of Fundamental Rights in the
Constitution, we cannot ensure people to
enjoy them. It is an irony in our society and
for that matter every capitalistic society and
our Constitution. As such this Bill aims at
fulfilling all the the claims we make with a
constitutional backing. Mr. Chairman, Sir,
this Bill also contains certain other provi-
sions. Clause - | of the Bill stipulates that it
will be the responsibility of the State l.e.
Union Government, State Government, and
Semi-Government Organisations to provide
employment to people who need work and
are capable to work.

Mr. Chairman, Sir, | would again like to
emphasise that employment should be pro-
vided for earning a livelihood. There is nota
single person who is devoid of some talentor
the other and that talent can be utilized for

* Published in Gazette of India, Extraordinary, Pan [l, Section 2, dated 22.11. 1991
** Introduced with the recommendation of the President.
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the development of our society and the
country. Unemployment keeps that talent
unutilized. Children grow into youth and then
become old and die but their talents go
unutilized. Unemployment is a curse. Itis a
hurdle inthe development of the country and
society. As such how to make employment a
right.

The present irony is that people pos-
sessing 15-20 acres of land call themselves
unemployed. | am not referring to those who
have acquired land by dishonest means.
These people will neither plough their land
themselves nor give the land to others or sell
it off. They are interested in securing some
employment for themselves. This becomes
an impediment in agriculture.

Mr. Chairman, Sir, when we started our
agitation against the Zamindars in British
regime the zamidari system was abolished.
But | am apprehensive that the number of
absentee landlords is increasing rapidly. Ours
is an educated society. There are doctors,
Enginears, teachers among us | am a politi-
cian. Everybody is in a high position. | am a
politician and | have my share of ancestral
land | never plough that land nor will I let my
future generatlontill that land. But | will never
part with that land.

We have a responsibility towards our
family in which we were brought up as its
member. Even if one becomes a doctor, an
officer or an engineer, he will think of sharing
his income or pension with this own brother
only when his children become majors. But
nobody would like to part with his share of
ancestral land. Though the whole educated
society is doing 100% dishonesty with full
honesty, they never understand that they
are doing a dishonesty. Let me cite one more
example. A person toils hard in his fields and
makes arrangements for his brother's stud-
1es. His rother will have a share in the landed
Property but the brother working in the field
will have no share in the earnings of his
®Mployed brother. Therefore, he also starts
aking less interest in agriculture and this
esults inthe fall in production. Thirdly, those
vho arein some other jobs, who are capable
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and stay nearby will have to pay attention to
the land. Those who are living at a distance
place try to get themselves transferred. |
think that it has become a part of duty with
most of the M.Ps and M.L.As first to arrange
a job and then try for their transfer to nearby
place of their residence so that they could
look after their agricultyre also. They cannot
do justice to the job in which they are. They
cannot put their full capacity and knowledge
in it. This is one of the reasons how knowl-
edge and efficiency of our country is wasted.
Therefore, it has been provided inclause 4 of
the Bill that a person who gets an employ-
ment, has to make a choice either to con-
tinue with his source of income at a distant
place from the place of his residence so that
he may give proper attention to it or work on
ancestral land. In this case he should give
his share of land to his brother, sell it out or
may deposit the sale proceeds of his land in
a bank. But it should not be so that he will
continue to earn from boththe sources. Land
is a source of income just like a factory. A
factory also helps helps us make production.
It is true not only in my case but also in the
case of each and everybody in human soci-
ety. As such, nobody has a right to keep the
land half utilised.

| have proposed that any citizen whose
income from employment is Rs.1000/- or
more, will have to make a choice between
his service and share of any moveable and
immoveable property. Prices of various
commodities are rising day by day. So this
limit of Rs. 1000/- can be increase. At the
time when | submitted this Resolution In the
Lok Sabha, this was the limit and | did not
make a change in it. The previous Govemn-
ment had also supported my proposals.
During the present Government's tenure,
the prices are skyrocketing. In the circum-
stances the above limit will have to be in-
creased. But the basic principle behind the
proposal is that when the income of a family
is sizable and it settles in service, it has to
take a decision within three years either to
keep the other source of income or the
service. Now the question arises, what will
he do after retirement. That is why, | have
proposed that a person will be extended all
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help by the Government, both central and
States to plan his future with the help of his
retirement benefits. The Government would
give some financial assistance either in the
form of grant in aid or loan so that he could
make a living for himself. After retirement
nobody becomes unemployed. Though his
physical capacity decreases yet he has the
life long experience with him. He can't go to
agricultural fields or do some manual labour
or plough the land, but he can engage him-
self in a sedentary jobs and make a produc-
tionin a planned way. In this way, his capac-
ity can be utilised. It will be the duty of the
State to provide as much amount a retired
person gets towards his retirement benefits
so that he could start a business, lead a
happy life and make a contribution to na-
tional income.

Mr. Chairman, Sir, what | want is that all
my hon. friends should think over it deeply, |
also wantthatthe Government media should
take it into consideration and give due pub-
licity to the plan. Of course, there will be
some difficulty at the beginning. The prob-
lem will be that a person who is already in
employment can not put up application for
another employment. It is our personal ex-
perience that against the total number of
vacancies for which advertisements are
inserted, there are applicants, 80-85 per
cent of which are already in employment and
are seeking better employment avenues. |
am narrating my personal experience in this
regard. A college lecturer after getting ap-
pointment against a substantive post takes
least interest in teaching profession and
starts running after better employment ave-
nues. | am not talking of all but this is what
generally happens. This results in loss in
both the works. The respects a teacher en-
joys among his students and the capability
he possess by virtue of his experience in the
job cannot be seen in newcomers.

The same is the position with other

services also. Once it is strictly followed,

people will choose a field according to their
taste and ability and stick to it. Everybody
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wants to have freedom of applying for new
employment avenues for the betterment of

. his career. But this freedoms blocks the

employmentprospects of fresh hands. Since
number of applications run into millions, it
has become impossible to consider the
applications even. Once, when the late Shri
Karpoori Thakur, the former Chief Minister of
Bihar inserted an advertisement for some
jobs, 33lakh applications had beenreceived.
All the applications could not be sorted out,
not to talk of giving employment. Recently,
the Government of Bihar decided to recruit
teachers on the basis of applications re-
ceived from bothtrained and untrained hands
in stead of recruiting only trained teachers.
When the trained teachers made a com-
plaint to me against it, | advised them to
launch an agitation. They said that if they
launch an agitation, the untrained hands
would be displeased. They willsay that when
they were being provided an opportunity, we
camae in their way. They will accuse us that
we want to keep them untrained for all time
to come. That is why | say that the new
people would get an opportunity only when
they put up applications. But where are the
vacancies? Had there been vacancies, the
trained hands would have got appointment.
Sincethere is no vacancy and for that matter
no chance of recruiting people, they have
decided that both the trained and untrained
hands could apply. When | enquired about
the number of applicants, | was told that it
would be 50 lakhs to one crore. Then how
muchtime will be required to scrutinise them
and what will be the position if people in
employment also send applications? There-
fore, if the people in employment do not
apply without resigning, the number of appli-
cations will no doubt decline. Then it will be
easier to recruit unemployed people who will
get a chance of employment. Then the
question arises as to what will be its impact
on the career prospects of people who are
already in employment?

Sir, that is why a clause has been incor
porated in the Bill which would provide thal
people in employment would be given pr**
motion after every five years on the basis ©
their efficiency and academic qualifications:
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People in employment should improve their
academic qualifications and skill for availing
of promotions in service after every five
years, instead or unnecessarily trying to
switch over to other jobs. They will concen-
trate to their jobs. This willimprove their work
efficiency by virtue of their experience and
they will also acquire expertise in their work,
Thus, thaey will be able to fulfil their material
as well as spiritual needs in addition to
serving the national interests.

Mr. Chairman, Sir, certain clauses
appear to be a bit stringent, but despite all
these provisions if people do not get employ-
ment, what will happen? Therefore, a provi-
sion has been made to fix a responsibility on
the State that it should grant loans on easy
terms and give financial aid and other facili-
ties for enabling people to take up seli-
employment. Only through promotion of self
employment, jobs can be provided to all in
populous countries like India and China,
instead of advocating for setting up of heavy
industries. Medium scale industries are
essential for manufacturing essential tems
on a large scale. Both small and cottage
industries are the means of self-employ-
ment. These are very necessary on a large
scale in the country to fully absorb the 85
crore strong population with 170 crore hands.
There is a need to make optimum utilisation
of the whole labour force. Therefore, it is the
responsibility of the State to provide self-
employment to all men and women and |
emphasise on this point. Other hon. Mem-
bers might ask whether there is no other
avenues, In this connection, | would like to
say that if production will increase, my pro-
posal will not come in the way of taking up
other employments. So for promoting self
émployment, the State should give loans,
fujtancial-aid and resources. Money alone
will not do, because unfortunately in the
backward areas of our country, especially in
the Eastern and Central India, a tendency
has been witnessed that people take bank
loans to purchase seeds and sell off the
Same at higher rates. Without utilising for
further productive purposes. It is very unfor-
tunate on our part to do so.
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16.00 hrs.

Therefore, | emphasize that means of pro-
duction should also be provided. The objec-
tive of the Billis to provide employment to all
able bodied people in the country either by
engaging them in varlous jobs or through
self-employment. It is possible in our coun-
try. Many hon. Members know that for fulfill-
ing the objectives of the Bill, rules need be
framed. | have asked forthe figures of unem-
ploymentfrom the Government. Till lastyear,
there were 3,43,86,000 educated and un-
educated unemployed peopleinthe country.
The numberof educated unemployed people
is more than 2 crores. So maximum number
of educated people are unemployed in the
country. There are many who even do not
careto getthemselves registered in employ-
ment exchanges and are roaming here and
there. Underthe circumstances, such alarge
productive force, remains unemployed and
that is why the country is quite backward in
various fields. So it is difficult to remove
backwardness.

Sir, according to statement made by the
Government in reply to USQ No. 177, dated
20-11-91, assets provided to people, espe-
cially to those living below the poverty line,
for self-employment, had generated addi-
tional income (net cost of maintenance and
repayment of loan) of more than Rs.2000 in
42 percent cases, between Rs. 100 and Rs.
2000in 18 per cent cases and between 501-
1000 in 9 per cent cases. The fotal annual
family income of beneficiaries was more
than 50% of their initialincome in 43% cases.
Such increase was even more than 100% of
the initial assessed annual income in 20%

cases.
16.03 hrs.
[SHRI SHARAD DIGHE in the Chair]

Among the various schemes provided
under IRDP the minor irrigation schemes
and shop had helped beneficiaries in cross-
ingthe poverty line of Rs.6400in 40%to 44%
cases. All this highlights our potential of self-
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employment. Everywhere there is corrup-
tion, bungling and backwardness. When |
am referring to backwardness | am not
induiging in party politics. On the issue of
backwardness, all the parties are united.
Issue of employment is raised, but self
employment is never given priority. No one
says to start his own units instead of joining
ranks of labour class. This dividing line is not
a permanent line. There can be such a
division on individual basis but not on party
lines. Collective backwardness is hurdle on
self employment and production. It is ataboo
on bringing a social change and removing
social disparities. The present Bill entrusts
responsibility on the State to promote self-
employment and give loans and resources.
it will be helpful both inthe case of people not
wiling to take up employment and in the
case of lack of employment avenues. Our
country can complete with Japan and other
nations if production improves by utilising
the talents of all the people who have wis-
dom and skill. Abundance of resources is an
asset and if we become active, then abun-
dance of resources cannot become a bur-
den and will prove to be a boon for the
country, Utilisation of all resources will be of
great help in bettering future of the country
and the world at large. Therefore | urge the
Government to examine it. t has been re-
peatedly demanded that employment should
be made a fundamental right. But mere
inclusion of right to employmaent in funda-
mental rights will not provide employment to

people.

The hon. Minister of Finance is at pres-
ent busy in reducing the government ex-
penses and trying to find ways and meansto
do 0. | do not want to go into all such details,
but would like to say that there is overstaffing
in Government offices. Over staffing does
not increase work, but adversely affects
society and country as it develops lethargy in
general among employees due to laxity

shown by unwilling workers. The willing

workers also start citing their examples.
Therefore, it is essential that the people
should be retained in accordance with the
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requirement and their liking and capabilities.
Only in exceptional cases switching over to
other jobs should allowed. Otherwise, people
should stay in their jobs and need not apply
elsewhere.

Mr. Chairman, Sir, as far as income is
concerned, | submit that income limit of
Rs.1,000 will have to be raised from time to
time in keeping with inflationary trends as a
matter of principle. So | move the Bill in the
House for discussion without any political
motives but as a private Members' Bill only,
This Bill is urgently needed in the country. |
hope that all the hon. Members would offer
their valuable suggestions in this regard.
Even if the Bill is opposed, | would not mind,
because only a united approach will help us
to find a solution to the problem.

lintroduce the Bill with the understand-
ing that the august House would pass it. With
these words, | conclude.

[English]

SHRI A. CHARLES (Trivandrum): Mr.
Chairman, Sir, | am thankful to you for giving
me an opportunity to talk on the Private
Members’ Bill introduced by ShriBhogendra
Jha, hon. Member of Parliament. | share the
sentiments expressed by the hon. Member
and | am equally anxious about the problem
of unemployment in almost every part of the
country. | am totally opposed to certain por-
tions contained in this Bill.

| come from Kerala and you will appre-
ciate the fact that the problem of educated
unempioyed is most acute in our State. In
fact our State is facing a crisis. There are no
industries and whateverindustries are there,
they are sick. We have achieved hundred
per cent literacy in last year and almost
eighty per cent are highly qualified but lim-
ited opportunities are there for employment.
It shallbe the duty of the State and the nation
1o provide employment to the young people
who come out of schools and colleges and
other technical and higher educational inst"
tutions. But | cannot understand how if this
Bill is passed and made as a law can gener’
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ate more employment opportunities! The
hon. Member himself has stated that even if
something is included in the fundamental
rights and made it enforceable and if it can-
not be implemented, it becomes an irony. |
agree with that and | stand by that.

I would like to draw your attention to our
Constitution. | think it is the most sacred
legislation made anywhere and at any time
in the world. It is because our fundamental
rights have been hailed all over the world.

The Directive Principles of State Policy
is equally important though it cannot be
implemented like the fundamental rights. |
think the Preamble forms not only the foun-
dation, Ifeel it is the very soul of the Consti-
tution. it says:

* We, the people of India, having
solemnly resolved to constitute
india into a sovereign,
socialist,secular democratic repub-
lic and to secure to all its citizens;

Justice, social, economic and po-
litical;

Liberty of thought, expression,
belief, faith and worship;

Equality of status and of opportu-
nity....."

This is the soul of the Constitution. But we
know that it cannot be enforced in any court
of law. But all the subsequent articles, in-
cluding the fundamental rights, are based on
this Preamble.

Justice has been defined by the well
known jurist Salmond as justice is like bread
in a besieged city, so that an equitable ap-
portionment of that is necessary. There are
many jurists and even a layman cannot
Completely agree with that definition. If jus-
tice is like bread in a besieged city, how can
that be real justice? Justice is not division of
poverty. There is poverty in a country and if
Poverty is equally divided, can that be jus-
tice? | will say that justice should be like a
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perennial stream so that whosoever having
acup shall have it full. I think this is what the
Constitution aims for.

It is true that even after 43 years of
independence a lot of our programmes still
remain to be implemented and our dreams
are not fulfilled. Butitis afactthat in 43 years
our achievements are tremendous and
commendable when compared with some of
the progress achieved even by the socialist
countries. | don't want to talk on that topic
now because | don't want to politicalise this
issue.

| equally share the concern, sentiment
and the feseling of the hon. Member. My only
point is by simply enacting a legislation, as
he has said, it becomes only an irony and |
may be excused if | use the pharaseology
that it shall be fraud on the Constitution,

There is a basic difference between the
fundamental rights and the directive prin-
ciples of the State Policy. Mr. Basu in his
commentary on the Constitution says:

* Nevertheless the courts cannot
altogether ignore the existence of
directives in the body of the Consti-
tution and as will be presently seen,
our Supreme Court had aided the
implementation of the directives in
a substantive manner. Even in
cases where the relevant legisla-
tion has been challenged as an
inroad upon the fundamental right.”

So, that shows the importance of the
directive principles of the State Policy. Al-
most every point mentioned in this Bill is
covered by the directive principles of the
State Policy.

| wonder that a political party shows one
important promise in their manifesto was to
make right to work as a fundamental right, |
am astonished to see, how, if the right to
work is included in the fundamental right,
they will be able to give employment to our
youth. It is one thing to include I in the
fundamental right. It is very ?:sy. ¥ two-



487 Employment

[Sh. A. Charles]

thirds of us lift our hands tomorrow it will be
a legislation. But will that do anything if we
pass a legislation and send the Bill to the
youth who are without employment? Will
they get any employment opportunity by
that? What we want is not the jargons, the
Bills, recommendations; what we want is an
action to generate employment.

We are implementing the Jawahar Rozgar
Yojana for the last two years. | would con-
gratulate the Government that this is for the
first time that there is a concrete proposal to
generate employment and to develop the
rural areas.

As a Member of the Estimates Commit-
tees, we ware on tour to three or four States
and it was athrillto see that for the first time,
the Panchayats were getting funds. Most of
the Panchayats in my State-even small
Panchayats-are getting nearly Rs. 5 lakhs or
Rs. 6 lakhs or Rs. 7 lakhs for a year. It is for
the firsttime that they are seeing Rs. 5 lakhs
together in a Panchayat. Now we see how
the roads are being tarred; how electricity is
being given; and how water is being supplied
to the rural areas. At the same time, there is
also a strong direction that 50 per cent of the
funds shall be paid as wages; and compo-
nentorthe material portion shall be less than
50 per cent. It is really a piece of legislation
and it is the decision and a political will
wherein we have tried to give more employ-
ment; to generate employment and to pro-
vide more employment opportunities to the
weaker section orto the unemployed. So, we
have to chalk out schemes like that. In this
Bill, I am afraid, one of the proposals go
counter to the Fundamental Right. | may just
point out that. In clause 4 (1) of the Bill, it
says:

I"  “Every citizen who has secured a

' job shall not involve himself in any
i activity otherthan self-employment
resultinginfinancialorothergains”,

How can we enforce it? In our State, the
part-time sweeper gets Rs.350/- per month.
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Two years back in the largest circulated
national paper in the country, there was a
shocking news with a photograph on the
front page saying thatyoung B.Ed. graduate
girl has applied for the part-time sweeper
post in Cochin Municipal Corporation and
there was a photograph of the B. Ed. quali-
fied young graduate, sweeping the road
publicy for Rs. 350/-. So if this Bill is passed
that girl will be barred from securing any
other alternative employment. |cannot under-
stand that.

SHRI BHOGENDRA JHA: Please go
through the Bill carefully.

SHRI A CHARLES: Yes, | have care-
fully gone through the Bill. | must appreciate
your concern and we stand equally for that.
But, when we pass the legislation, | am
afraid, it may deprive that opportunity. If we
go through the Basu’s Constitution, he has
stated:

“Whatever is said in the Directive
Principles should be the basis on
which every State should make their
legislation”.

Atthe same time, the fundamentalrights
are very important. Article 14 of the Consti-
tution which deals with Equality before law
states:

“The State shall not deny to any
person equality before the law or
the equal protection of the laws
within the territory of India”.

This is the very basis of our Constitu-
tion. That can be enforced. There cannot be
any discrimination. Article 16 says that no
citizen shall be discriminated against in re-
spect of employment. So, the Fundamental
Rights are very carefully worded. Under
Article 32, we havethe Rightto Constitutional
Remedies. We have to have a clear distinc-
tion between the Fundamental Rights and
the Directive Principles of State Policy. That
should be the ultimate aim of awalfare State.
We are all striving for that. But, this piece of
legislation would not have the desired effect.
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Not only that; it will be a sad day for the
country, if legislations of this types are
passed. We are anxious to give employ-
ment. We have to ask the States to make
sub-ordinate legislations; we can give direc-
tions; we can give legislations for providing
employment opportunities. But, Section 4
(6) of this Bill says:

“No application for any other em-
ployment from a person who is
already in service shall be enter-
tained without that person having
resigned from previous service,
whether it be Government or public
undertaking or private service.”

Icannot understandthis. lwas a Deputy
Secretary and thereafter | was a Member of
the Kerala Public Service Commission. |
have a long exparience in that. In our State,
if the post of a clerk is notified, there will be
ten lakhs of candidates who will be applying
and only one per cent willget that job and the
rest 99 per cent of candidates will have to
wait for more than four years to know that
they are denying the appointment. There is
a delay in the Public Service Commission.
This sad state of affairs exists in the UPSC
also. During the last six or sevenyears even
the Report of the UPSC has not been
discussed in this august House.

if we discuss that report, you will get the
shocking news about the delay committed in
making the selection even by the UPSC and
that is the case with the other Public Service
Commissions. So, my point is that suppose
my son has passed MA examination. He is
jobless. He has seen a notification. He ap-
plied in response to that notification. He got
the post of a peon and joined duty because
we accept the dignity of labour there. Quite
interestingly if |may say, one of our Ministers
in the former Ministry asked our youth to
catch dogs. There was a furore all over the
state that graduates have been asked by the
Municipality to catch stray dogs. This funny
thing happened in Trivandrum, in my corpo-
ration. The boss began to catch dogs. Rs.7
were being given for a stray dog. In six
months, the bills came to Rs.38,000 but no
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payment was made. So, we asked the hon.
Minister that our children were asked to
catch the stray dogs, you at least pay them.
This is the sad state of affairs in our country.
So can You say that if a post-graduate, who
got an appointment as a peon, is hasto apply
forthe post of aclerk or for some other job for
which he is well qualified, he has to resign
andwaitforfouryears to knowthat he will not
get the appointment because only one per
cent of the applicants will ultimately get the
appointment. | can agree with the hon.
Member provided you guarantee that when
he applies for a post, you give the appoint-
ment. That is not there. | think, to share the
concernoftheyouth andto give employment
opportunities we have to generate employ-
ment. But in this Bill most of the sections
have been ill-drafted.

| am sorry, | have to oppose it. It is a
private Members' Bill. | know its scope. But
in spite of that, when you present something
in the Parliament and discuss, | feel | do not
want to use the word 'sensible’- it should be
more meaningful.

| am happy and | welcome the senti-
ments. But | totally oppose it because this
will not give any benefit tothe youth. It will not
do any good to the country.lt will not create
any employment opportunities.

I must also say that jargons like 'right to
work' to be included in the Fundamental
Rights is simply a fraud on the Constitution
and to cheat the nation and to take political
advantage out of it. We have been hearing
the jargon: health for all by 2000 AD. | do not
criticise the Government. When we listen
that jargon, there is a feeling that by 2000
AD, there would not be any disease. All
people will be healthy and even nobody will
die. But the strange thing is that there are
only certain targets laid down in the health
for all programme by 2000 AD. | come from
Kerala where we have achieved all the tar-
gets relating to health for all by 2000 AD. In
that state, We can see the sample of health
for all programme ? The hon. Minister in
charge know aboutit. Yougotothe hospitals
and see that sad and unhygienic conditions.
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The poor peaople are not able to get even the
minimum medicines. Merely passing a legis-
lation is not good. Let us forget the petty
quarrels. Let us search our hearts. Whatwas
happening in the country for the last five
years? We have been accusing each other,
throwing mud at each other and the poor
man is deprived of even the basic needs.
This is the time when we have to join to-
gether. The country is in danger. The secu-
rity of the country is in danger. The secular-
ism we seek for is no more here. Let us join
together and work for a country to fulfil the
dreams of Mahatma Gandhi.

With that, | oppose the Bill. | thank you
for giving me time to speak on the Bill.

SHRI CHITTA BASU (Barasat) : Sir, |
rise to support the principle behind the Bill.
So far as the ninty-gritty is concerned, far as
certain provisions are concerned, there may
ditferences of opinion. But so far as the
principle underlying the Bill is concerned, |
think, there should not be any opposition
even from those who are adorning the treas-
ury benches today.

Sir, the question relates to guarantee
for amployment. | would request my friends
to understand what the Bill wants to achieve.
Asfar as | have understood, there shouid be
some kind of guarantee for employment.
That is what the Bill wants. There should be
no Member in the House who does not want,
inthe present confusion inthe country, some
kind of a guarantee for employment of our
people who are unemployed and whose
number is growing constantly day by day.

Sir, let us, for the time being, have an
understanding of the magnitude of the un-
employment problem. According to the lat-
est figure with the Employment Exchange,
the registered unemployment in the country
is three crores and ten lakhs on an average.
According to estimates made by economists
on the basis of National Sample Survey
Data, rural unemployment has reached a
colossal figure of seven crores. Hence, the
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total urban and rural unemployment comes
to 10.10 crores which is 25 percent of the
total work force of our country. In India, out of
the total 80 crores population as estimated,
40 crores belong to 18-58 years of age.
According to recent Government estimate,
35 crores of Indian people are living below
the poverty line. Sir, this also indicate to what
extent partial employment is there in our
country and there is no full employment for a
large section of our people.

Inthis connection, Sir, we have to under-
stand the urgency of including the right to
work as a Fundamental Right.

| feel that the demand had been raised
by the youth and students of our country
since a long time. if it was the election
manifesto of the National Front to incorpo-
rate right to work as a Fundamental Right,to
include or to incorporate right o work as a
Fundamental Right, is not equal to providing
guarantee for employment scheme. These
are not the same percaption. Sir, today you
represent Maharashtra. Today , the Consti-
tution of our country does not provide right to
work as a Fundamental Right. It is true that
it does not. But this does not prevent the
Government of Maharashtra to have em-
ployment guarantee schemes. This Bill, as
far as | understand, says that the Govern-
ment of India and the State Governments all
over the country should make legislations
and should take steps to see that employ-
ment guarantee schemes are developed.
And there should be some kind of Central
law in that respect. Sir, whatever might be
the feelings of the National Front Govern-
ment, an attempt was made for the first time
in the country to incorporate, to at least
accept by all principles, the right to work as
a Fundamental Right. We, one of the sup-
porting parties, asked the National Frontto
have a scheme about it as to what they really
want about it. As far as a note prepared by
the National Front Government at that time,
it is given as below:

* Using the daily status unemployment data
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available for 1987-88 from the National
Sample Survey and on the basis of the
appropriate assumption, it has been esti-
mated that about 2059 mililon person days of
employment in rural areas and about 746
million person days in urban areas would
have to be generated during 1990-91."

So, for the first time, a concrete attempt was
made to ascertain and to understand in real
and concrete terms the magnitude of unem-
ployment problem.

According to that figure, it comes to 285
million person days in a year. This much
employment has to be generated. Now Sir,
they have also calculated that a total sum of
Rs. 12,900 crore is required per year to
create employment on this scale. That was
the assessment made by the National Front
Government,

Iknow there are many difficulties. Where
shall Rs. 12,900 crore come from? That is
another part of the thing and if you give me
time, | can explain that also. There are re-
sources which can be gamered for providing
employment.

My good friend who preceded me
nentioned about the success of the Jawahar
Iojgar Yojna. | am not opposed to this pro-
jramme. | do support it. But so far as the
Tmensity of the problem is concerned, the
unds provided for this Yojana are very
neagre. As | have said just now, to generate
1 total employment of 285 person-days per
rear, Rs. 12,900 crore are required. Now, in
he year 1990-91, only Rs. 3,650 crores
were provided under the Jawahar Rojgar
Yojna to create employment in rural areas. |
am not accusing the Government. Nor am |
criticising the Jawahar Rojgar Yojna. But
looking at the urgency of the problem,
whereas huge sum of Rs. 12,900 crore is
required per year to create jobs for the rural
and urban unemployed, the amount alio-
cated to the Jawahar Rojgar Yojna and other
schemes is a mere Rs. 3,650 crore, What-
ever might be complexion of the Govern-
ment, it could provide only Rs. 3,650 crore
for containing employment underthe Jawahar

AGRAHAYANA 1, 1913 (SAKA)

Guarantee Bill 494

Rojgar Programme and other poverty alle-
viation programmes.

Therefore, the main question is that if
the Government has got the political under-
standing of the problem, that they have to
create employment guarantee for such a
vast majority of our people living in rural and
urban areas, they will have to find the neces-
sary resources. lf you give me time. | can
also indicate the resources. But so far as the
attitude of the Congress party is concerned,
let us understand what it is. Here is the latest
election manifesto of the Congress Party , in
which it says, “The Congress Party will also
generate 1,000 mandays of guaranteed rural
employment every year."Here is their prom-
ise to create 1,000 mandays of guaranteed
rural employment per year. Of course, | have
not calculated the amount needed to cre-
ate1,000 mandays of employment. But the
allocation in this regard by the Congress
Government was just Rs. 3,650 crore.

i this Billis concerned afraud, then Isay
that the election manifesto of the Congress
Party is a greater fraud. This election mani-
festo come from a very responsible party
which is occupying the Treasury Benches
today.

Therefore, | support the principle be-
hind this Bill very firmly. There should be a
legislation at the level of the Central Govern-
ment giving guide for providing guaranteed
employment. it can be done on the lines of
the Maharashtra Employment Guarantee
Scheme.

But, unfortunately this guaranteed
employmaent scheme has not been adopted,
as far as | remember, by any other State. All
these Poverty alleviation schemes have been
sponsored by Central Government. Of
Course, State Governments are aiso re-
quired to match for the expenditure. There-
fore, Sir, there is an urgent need to have a
legislation of that nature and also the State
Governments can also prepare legislation
on the basis of the model legisiation that this
House is in a position to enact.
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So far as the resources are concerned,
asyou know, there are morethan Rs. 80,000
crores of black money in parallel economy.
Even today we have found that Rs. 2600
crores are the loans taken by the top monop-
oly houses and they are defaulters. As far as
| remember , annually there are Rs. 500
crores to Rs. 600 crores income tax unreal-
ised. Of course, the income tax is not prop-
erly assessed. Therefore, if there is preven-
tion of leakage of revenues; if some black
money is unearthed; if these financial institu-
tions are not allowed to be exploited by big
monopoly houses and if the economy of the
country isconverted to a real economy which
is jute serving the interest of the poorer
section of the people, resources canbe had.

It is not a question of resources. It is
mainly the question of political will. Unfortu-
nately, | have to make a very caustic remark.
What is needed is the political will to make
resources, to create resources and to utilise
those resources for a social good and social
justice.

| do not want to take much of your time.
There are many suggestions which | wanted
to make. | think this is not an occasion and |
will not take much time of the House to make
a long list of suggestions. As for example,
supposae if we take up amassive programme
of literacy campaign 60 crores people are
illiterate as the Kerala has done it and as
Waest Bengalis doing, we can employ a large
numberof educated young menand women.

If we take up afforestation programme
as a huge national campaign, we can create
employment for crores of people

# we have got a scheme of proper
implementation of land reforms all over the
country, we can also liquidate to a very great
extent rural poverty in our country and there
by we can also create a new condition forthe
economic rejuvenation of the nation as a
whole.

Therefore, Sir, there are so many as-
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pects of the problem and | hope the Govern-
ment will consider it in its proper perspective.
| again emphasis upon the need of having a
legislation at the central level to provide for
guaranteed employment for those who can-
not afford to eke out their existence both in
the urban and in the rural areas.

[ Translation]

SHRI DAU DAYAL JOSHI (Kota): Mr.
Chairman, Sir, there are many inconsisten-
cies in the Bill moved by Shri Bhogendra
Jha. | pointed out to him just now in Library
that the provision of Rs. 1000 must be sepa-
rated from the rightto employment. He agreed
to my suggestion then and there. He has
said here that when he introduced this Bill,
prices were not so high.

Mr. Chairman, Sir, there are no two
opinions on it that the unemployment is the
biggest problem confronting the country. The
day before yesterday in a radio-interview at
Kota when | was asked as to what was the
most burning problem of the country, | re-
plied there too that it was unemployment.
This is a fact that no other problem is as
burning as unemployment is in the country.
Woe are not finding any suitable means to sornt
out this problem. Hon. Chitta Basu is very
much correct in saying that a strong will is
needed and by forgetting all our political
differences and leaving aside the political
untouchability some hard decisions regard-
ing these two things would have to be taken.
And then we would have to arrive at a con-
sensus that such and such steps would have
to be taken in order to solve the unemploy-
ment problem.

The next problem is of birth rate. We
shall have to take stringent measures to
check birth rate in the country. By then only,
we could succeed in solving the unemploy-
ment and other problems of the country.

Mr. Chairman, Sir, we did every thing
including several plannings to solve this
problem of unemployment in the country. A
survey should be conducted all over the
country to find out as to how much money we
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have wasted during the last 44-45 years for
sorting out this problem. The people have
fed up with these plannings and promises
regarding this problem. Today the unem-
ployed youths have begun to look at we, the
leaders, with disregard whenever any of us
makes any such promise. When hon.
V.P.Singh promised employment guarantee
to all, they reacted that it was merely a
promise and as such it could not be believed.
Due to one lacuna in that scheme we had a
doubt too. Under that scheme there was a
provision that any unemployed person could
seek job by moving the court But how can
one seek job by moving the court when one
is notinafinancial positionto move the court,
At that time it was discussed extensively.

A large amount of money has been
wasted inthe country onthe various schemes
like Jawahar Rozgar Yojna, National Rural
Employment Programme, Integrated Rural
Development Programma etc. Every time it
was stated that such and such number of
mandays in lakhs has been created. But an
important question does arise as to why the
people could not have been brought above
the poverty line in the country if it has been
really done through these schemes.

Today, there are two categories of
unemployed in the country educated and
uneducated. The educated unemployed any
how manages bread and butter for himself,
but it is very difficult for the uneducated
unemployed. A villager,clad in a tattered
dhoti, came to me 5-7 days back on the
occasion of Diwali. He requested me repeat-
edly to secure a job for him. | told him twice
that Iwould try to do that but | got agitated the
third time and asked him to join the crowd of

the unemployed assembledondifferent spots

as he could not become a Collector or an
Inspector since he was an uneducated vil-
lager. For the last ten years in many cities of
India such Haats are being conducted where
men are auctioned regularly. Rs. 80 for this
particular labourer. No one comes back with
empty hands from those ‘Haats’. He cer-
tainly gets one or the other means of satisfy-
ing his hunger. Today, ontheone handthere
are educated unemployed youth who are not

finding a way as whatto do and on the other
hand we are entering into computerised era.
We want to adopt modern technology for our
Banks against which every day in this House
a voice of protest is raised on the plea that
the computerisation of the Banks will in-
creasethe unemployment and that there will
beretrenchment of staff. The educated youth
are facing this big problem today. Should we
not adopt moderntechnology ? If we adopt it,
where will we absorb the unemployed.
Employment cannot provided to people and
on the other hand we: cannot:ignore the
modern technology completely. So, we will
have to find a way out.

Once lvisited the Bhilwara Suitings and
Shirtings Mills in Rajasthan. On the one
hand there were 6,000 workers in the old mill
and on the other hand there is a new Mill
equipped with modern machines established
just 3 years back with the help of the Indus-
trial Development Corporation. While there
were only 96 workers in the new Mill its
production was one and a half times more
than the old Mill where there 6,000 workers.
This is so due to computer technology
employed in the new establishment. When it
develops some snag sometime, red-light is
on and the sound of TUN-TUN comes out
and the machine stops itself and after the
snag is removed, it begins to operate again.
Thus no extraman for such snags is required
there.

Mr. Chairman, Sir, we shall have to
decide as to which industries should be kept
free from computerisation. In My Kota dis-
trict an N.T.P.C. factory withthe investment
of Rs. 900 crore has been set up. At Gar-
hewan in the same district another fertiliser
factory, about which | have come to know
today only, is to be set up with an investment
of Rs. 942 crore and at later stage when it is
complete further Rs. 1200 crore will be in-
vested in it by Government. But the point is
whether the Government, in spite of an in-
vestmentof Rs. 1200 crore in it, can guaran-
tee jobs even to 1200 persons. Today, inthe
factory of the N.T.P.C, inwhich Rs. 900 crore
has been invested, only 300 persons are
working. Likewise, there may be maximum
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400 workers in the fertiliser factory at Gar-
hewan when it is commissioned. So, it is my
request that we should prefer to establish
job-oriented industries. We should ban such
industries which provide minimum jobs.

Mr. Chairman, Sir, the last Congress
Govemnment started many fake schemes
which must be banned strictly otherwise this
country willbe ruined. ShriManmohan Singh
should take some hard decisions in order to
ban these take schemes as he has taken for
bringing about financial discipline. In reply to
my question | have been told today itself that
this Government will provide jobs to 70 lakh
people through Khadi and Gramdyog in the
Eighth Five Year Plan, what industries this
Khadi Gramdyog cover after all, are only
bee-keeping, ‘Tar ‘production, synthetic
fibres. Mr. Chairman, Sir, this is the limit of
such force. The country has been fleeced to
agreat extent in the name of such schemes.
I submit in strong words that these hypocritic
schemes must be done away with immedi-
ately. The Government will have to take
some hard decision.,We cannot secure the
future of the youth of the country unless we
adopt a realistic approach.

Mr. Chairman, Sir, Beinga B.J.P. worker
- | often used to raise slogan loudly “Naujava-
non ko kam do, dono hathon ko kam do
vama gaddi chhor do.” | would like to ask the
leaders sitting here especially the commu-
nists as to why the Bengal Government has
stopped giving unemployment allowance to
the unemployed it had started two years ago.
What happened to the slogan, " Naujavanon
ko kam do, varna gaddi chhor do; Bekaron
ko kam do, varna gaddi chhor do.” Actually
this scheme is not a realistic one. In Karna-
taka also the same scheme was started but
it failed in two years only because all the
funds meant for the developmental work
was to be consumed in giving unemploy-
ment allowance as the number of the edu-
cated unemployed is much more in the
country. And the State Government had to
withdraw the Unemployment Allowance Bill.

Mr. Chairman, Sir, 15 days ago in my
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constituency 635 applications were received
against the vacancy of six posts. When |
asked the Principal the reason for calling so
many persons for so few posts. He told me
that those IVth grade posts were advertised
in the newspaper so all the applications had
to be entertained because he did not requi-
sition candidates from the Employment
Exchanges. Further | asked him what proc-
ess he would adopt for relecting the 6 out of
the huge number of 635. He replied that
there was not any guideline for that. There-
after, | tore off all the 58 slips of the recom-
mended names | had in my pocket because
in such a situation | did not think it proper to
recommend any name. A candidate who
was an M.A. with first division had come to
my residence for getting my recommenda-
tion. Hefrankly told me that it was his 7th visit
to my residence in the hope of getting a job.
When | asked him as to why he even being
anM.A. wasinterested inthe jobof aChapar-
asi. He replied that he wanted any job as he
badly neaded it because his parents under
pressure married him a year ago. He re-
quested me for any job. He threatened of
committing suicide at my door-step if he did
not get any job. Such situation, is very
shamaeful. | alone do not face such situation,
rather all of us face it more or less. Today
youths of the country are unemployed. Shri
Bhogendra Jha is progressive. He has also
expressed his concern over the problem of
unemployment. | would like to remind him
that no place except that governed by Shri
Jyoti Basu is there in India where man is
drawn by man or a man rides on a man.

On the roads of Calcutta a man holding
the rickshaw in his hands runs himself in-
stead of peddling it. | would like to ask
especially Shri Sharad Pawar whether it is
nottrue that in Bombay women are engaged
in flesh trade. What happens in Bhindi Bazar
where the young children are kept in que like
articles at a shop. Even small girls of 10
years sell themselves for bread. Do the hon.
members not see all this? it seams we are
least serious about it. Had we been serious
about it, we would have unanimously sup-
ported the Bill moved by Shri Bhogendhra
Jha.
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Against a vacancy a large number of
Postal orders are collected. The candidates
come from the distance of more than 500
years to find a job. | would like to know from
the Government at what cost an application
torm is printed. It is hardly Rupee one but it
is said for Rs. 50 each. Now the question is
in whose pocket this difference of Rs. 49
goes? Why are the applicants fleeced in this
way? If youths continue to be fleeced, they
will not spare anyone. Only time willtell asto
what would be the future of this country.
There should be a provision in this Employ-
ment Guarantee Bill that the Youths can
apply without any precondition and a free
railway pass may be issued along with the
call-letters to them. In this regard Shri Devilal
had made efforts but he failed. We should do
away with all these hypocricies and bring a
resolution unanimously. We should give a
serious consideration to solve the unem-
ployment problem. If it is not solved , the
country may face ruination.

In Rajasthan the people just are work-
ing on the posts of chaparasi for the last 9 to
10 years for Rs. 340.

A vacancy is created after two years,
and there is a ban on the new recruitment for
the last tenyears. Please decide the number
of people to be employed. The youths may
not betaken for a ride by just deceiving them.
if the youths are deceived this way, it may
lead the country to a situation of crisis. The
New Prime Minister should discuss this
problem in a meeting of all parties. He had
presented a Bill under the Employment
Guarantee Scheme, which had created a
new thinking. Therefore, | would request the
Prime Minister of this new Government that
he should consider the problem of unem-
ployment as the mostimportant problem and
give top priority to it and take some steps in
this direction.

[English)

SHRI SUDHIR SAWANT ( Rajapur) :
Mr. Chairman, Sir, there is no question of
supporting or opposing this Bill because it
any one goes through the Objectives of the
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Bill, which | consider laudable, guaranteed
employment for all, no one, | feel, will over
raise his voice against the principle or the
idea behind this Bill. But the question is,
whether this enactment, which is in front of
us, serves the purposae, serves the purpose
of guaranteeing employment to everyone.
That is the question on which one has to
speak.

It is very easy to say: “Mr. Pawar, you
cannot say as to what is happening in‘Bhindi
Bazar'. People are sold for money because
of unemployment.” We can say this. | can
also say as to what is happening in Ujjain or
in Madhya Pradesh. The same thing is
happening everywhere. Unemployment
problem is a problem which confronts hu-
manity like no other problem does. Infact, all
actions of every National Government are
targeted towards giving employment to the
unemployed. So also, this has been the
practice and policy in this country.

Maharashtra Government, | feel, is the
first and the only Government which has
launched Employment Guarantee Scheme.
When you talk of employment, it is not
employment in general, you have to speak
but of the type of employment.

The Clause of this Bill says:

“It shall be obligatory on the part of the State
to provide employment to all adult citizens
seeking employment.”

First we will have to define ‘employment’ in
effect. f you agree to this Clause, then every
citizen or someone who is working on afarm
would say that he wants employment in a
different field. So, we must decide about the
type of employment.

In Maharashtra, we find that though the
Employment Guarantee Scheme is there
and the Government is willing to employ
people, there is no labour available. In fact,
many such schemes-| have seen at least in
my constituency-are not functioning and they
cannot be executed because there is no
labour available for work. That is the posi-
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tion. So, this clause in effect cannot be
acccepted because we will have to first de-
fine ‘employment’, ‘type of employment’ and
the type of unemployed you want to employ
in aparticularmanner. Whenwe readit at the
first sight, we will not able to accept the
Clauses which are given here.

Whenever any such enactment comes
before us, we have to see two things. Firstly,
whether it is in consonance with part IV of the
Constitution. And secondly, whether it
abridges fundamental rights. It was said
here now that probably the directive prin-
ciples are not important and fundamental
rights have supremacy over the directive
principles. | do not think that this is a fact.

I will just quote what Justice Chandra-
chud had said in a case:

“The Indian Constitution is founded on the
bedrock of the balance between Parts Il and
IV. To give absolute primary to one over the
other, is to disturb the harmony of the Con-
stitution. Thisharmony and balance between
fundamental rights and directive principlesis
an essential feature of the basic structure of
the Constitution.”

17.00 hrs

Hence, you will, in fact, have to ensure
this harmony. Now this enaciment tries to
give enforceability in legal terms to Article 39
(a) and Article 41, Article 39 (a) says:

“The State shall, in particular, direct its
policy towards securing-

(a)thatthecitizens, men and women equally,
have the right to an adequate means of
livelihood.”

Article 41 says:

“The State shall, within the limits of its eco-
nomic capacity and development, make ef-
fective provision for securing the right to
work..”
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So the Directive Principles of State Policy
(Part IV) tell us that within the means of
economig capacity and development, right
to work shall be provided.

17.01 hrs

[SHRIMATI MALINI BHATTACHARYA in
the Chair

This particular statement "within the
means” and this particular constraint on the
principles of right to work has been deliber-
ately left by the framers of the Constitution
because if you say that the right to work is a
fundamental right and if you say that it shall
be obligatory on the part of the State to
provide to all citizens jobs seeking employ-
ment, then you will have 200 million young
Indians going tothe courts and the courts will
be full of cases. It will create tremendous
confusion in the country. So this is not the
methodology which we can adopt to ensure
employment to all which we all want.

The second thing is, clause 4 (1) says:

“Every citizen who has secured a job
shall not involve himself in any activity other
than this employment resulting in financial or
other gains.”

| want to ask, if a citizen wants to put a
fixed deposit in a bank or he wants to buy
shares, can he not indulge in financial gain?
That is why clause 4 (1) is striking at his
fundamentalright part (lll). Hence this clause
4 (1) is ultra vires of the Constitution and viod
ab initto.

Clause 4 (") says:

“ Any citizen who is provided with a job
shall have to relinquish his ownership or
share of any moveable or immovable prop-
erty, except those used by him for his resi-
dential purposes, within two years of joining
the service..”

Firstly, | would like to draw the attention
here that when it comes to land problem, first
we have to effectively enact land reforms
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before we can address this problem. Andthe
second question is that there is a clause of
retrenchment. The Industrial Disputes Act
recognises the right of the employer to re-
trench his workers. Now what happens to a
person who works for two years and after-
wards he is retrenched because of eco-
nomic non-viability of the unit? if he does not
have moveable or immovable property and
he is retrenched and left jobless, what is
going to happen to him? That is why, this
clause does not go well with the social re-
quirements as we understand it today.

Clause 5 of the Bill says:

“It shall be obligatory on the part of the State
of ensure periodical promotions to all em-
ployees onthe basis of tests and /or perform-
ance.”

This is already happening. | do not know
which particular organisation or institution
this particular clause is directed. Secondly,
this strikes at the principle of giving reserva-
tions in promotions to SC and ST people
because if you say that "Promotions to all
employees on the basis of tests and/or per-
formance."then the reservation policy which
we have maintained since our independ-
ence is rendered non-effective. Hence, this
again is the vires of ultra vires of the Consti-
tution.

Clause 6 says that if you are in employ-
ment somewhere, you cannot seek employ-
ment elsewhere.

This is in conflict with Article 19 (g)
which gives a Fundamental Right, Part (3)
guarantees you that you can seek employ-
ment at anyplace, anywhere at any point of
time, and hence again this is ultravires of the
constitution and void. Clause 7 is very impor-
tant and interesting. It is mentioned that “the
state shall provide cheap credit subsidy and
other facilities to all citizens including retired
persons seeking productive employment.” |
fully agree with this Clause. This Clauss, in
fact, is a matter of Government Policy and is
already implemented. Now, if we come to
this Clause, we come to a wider issue. We
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talk of public sector, we talk of private sector
and non-functioning of public sector. | do not
want to go into the reasons. But, one thing
we must realise here is that the public sector
or private sector cannot give employment to
the unemployed in this country. This Clause
which has been placed here has already
been framed, but not implemented at the
ground level. That is the only one method by
which we can ensure employment to the
unemployed in this country and there is one
and only methed for rural India and that is
Cooperatives and only Cooperatives. This
movement has shown results in Westarn
Maharashtra. In Western Maharashtrathere
was no public sector, there was no private
sector. Itis the people who had come up and
then used the credit subsidy and other simi-
larfacilities. So, the question is whetherlegal
action can engineer social change. ft can
never do that. By enacting this piece of
legislation will the people come forward to
form Cooperatives, take benefit of the facili-
ties given by the Government? The Govern-
ment is giving cheap credit. Khadi Gramo-
dyog is giving credit at 4 per cent, but how
many people use it. This is because the
people have not been educated enough to
come forward to seek self-employment and
sacondly the cooperative movement except
for Maharashtra, | do not think, has been
popular anywhere. If you want to give em-
ployment for all, then, first thing that we have
to do is that we have to launch a social
movement and it is not going to be achieved
by enacting legislation alone. We as politi-
cians and political parties will have to go to
people and launch a social movement in
terms of Baba Saheb Ambedkar and Ma-
hatma Phule. That kind of social movement
will have to be launched for the people to
come forward to take advantage of what is
being given to them by Government, Today
| have found this basic lacuna. The Govern-
ment Policy and Programmes are there. But
the people are not utilising these pro-
grammes. Western Maharashtra is the ex-
ample for India to act as far as the coopera-
tive movement is concerned because there
was no public sector, there was no invest-
ment from the private sector, butthat particu-
lar area has come roaring-up in tarms of
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employment. You do not get employees
there for normal menial duties at all. So, we
should see the particular thing, enact that
particular example and then devise means.
Mere legislation | want to re-emphasis is not
going to solve the problem of unemploy-
ment.

We require a social movement and a
proper scientific enactment because this
policy is totally inadequate. We will have to
conduct alotof research. There was atalk of
black money. | fully agree with Shri Chitta
Basu that if we can and if we launch to take
out the black money of Rs. 12000 crores
required for generating employment, and
use it, definitely we can do it. But, it is easy
to speak, and very difficult to implement. Our
Government definitely has the paolitical willto
tackle this problem. It is not that we do not
have the means, but we have got a lack of
participation of the people. That is the real
problem which we all political parties must
addressinstead of getting merely involvedin
political activities.

if we try to direct our attention to social
activity and engineer a social change by
participation of the people, | think we can
achieve tremendous results from our activi-
ties.

Hence, in view of what | have said
earlier, lcannot support a number of clauses
of the Bill. That is why | would request the
hon. Member to withdraw this Bill so that we
can evolve a well-researched and a more
scientific type of enactment which is in con-
sonance with our Constitution and the Direc-
tive Principles of the State Policy and which
can be implemented so that we can achieve
the objective of the Bill. | support the objec-
tive of the Bill and we will try to achieve the
objective of the Bill. Thus, Iwould request for
the withdrawal of this particular enactment.

SHRI JITENDRA NATH DAS (Jalpaig-
uri) : Thank you Madam for giving me this
opportunity to speak on this Bill. | do support
this Bill which has been brought by Shri
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Bhogendra Jha. | would request the Mem-
bers t6 go deep into the problem and not to
just float over it. | also thank Mr. Jha that he
has brought this Bill correctly in correct time.
At the same time, | would like to say that the
solution of this problem wholly depends upon
the attitude and Government will and the
thinking of the present Government and the
party in power. The Congress Party has
framed many equations up till now but there
has been no solution to this problem. The
equations are remaining only equations.

Now the unemployment problem has
become a curse to ou! society and a cancer
to our nation. To save the nation and the
country at the same time, the Government
should come forward with a definite attitude
to solve this problem. Even during these
forty four years of our Independence, the
Government has got on thinking and attitude
to solve this problem. There are so many
problems which have been dealt with by this
Government but they could not solve this
burning problem, that is, the unemployment
problem.

Forgetting every-thing, irrespective of
panty politics, all should come forward and
work together in order to solve this problem
and in order to save the country. At present
Ithink more than one-fourth of the population
of India is unemployed. We should realise
the density and we should realise the mag-
nitude of this problem prevailing throughout
the country.

Those who are not unemployed, cannot
realise the pain of unemployment. The par-
ents in the service are often found to commit
suicide or to retire on health grounds only in
order to provide their sons or their wards a
job. So, let us go deep into the problem, | am
saying it again, and not to just float over it.

As a citizen of India, we must have got
somae rights, for example, right to work, night
to have education, right to live, right to exist,
and it is the duty of the Government to
provide all these facilities and rights to a
citizen of India.
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The problems of disintegration and
separatism arise mainly out of this unem-
ployment problem, | think.

| would request the Government to
comeforward to solvethese problems and at
the tonclusion of my speech | am giving
cenain positive suggestions in this regard to
solve the problems. They are massive land
reforms throughout the country to be done
immediately ;improvement of the agriculture
in the light of modern technology to be done;
production and the sphere of agriculture to
be increased industrial policy to be changed
into decentralisation of industry; industries
to be opened compulsively at places where
the raw materials are available. Government
should come forward to encourage by pro-
viding financial assistance to small scale
industries. literacy is to removed. The State
should take up the task of educating the
people on modern technology. There should
be simultaneous improvement of agriculture
and industry which should be in all places of
the country. The Right to work is to be
introduced in the Constitution.

[ Translation)

SHRI TEJ NARAYAN SINGH (Buxar) :
Mr.Chairman, Sir, | support this Bill. The
problem of unemploymeni is very severe in
the country nowadays. | am really surprised
on the people who made rules and laws for
42 years and these rules and laws never
succeeded in any of the five year plans. In
spite of that, this bill is being rejected. They
should at least understand that we have run
the Government for 38 years and whatever
was done, the position regarding unemploy-
ment remainedthe same. lfthis Billbecomes
a law, at least it should be supported. It is
unfortunate or otherwise for the country that
this Bill is not getting any support this time
also.

Joshi ji rightly said that today all the
members should support this Bill. |am also
of the opinion that all of us should support
this Bill. There is no state in the country
where the number of unemployed people
has not gone up, whether it is U.P., Bihar,
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Bengal, Madhya Pradesh, Maharashtra or
Rajasthan. The youths through at the resi-
dences of the Members of Lok Sabha and
Legislative Assemblies for employment in
services. They are demanding any job any-
where. All of us are helpless in providing a
job to anyone, simply because there is no
vacancy in the Government, moreover there
is no work that the Government can provide
to the people. There is no vacancy since
1975. If anybody is interested in providing
employment to anybody, he too is helpless.
But | believe that if this Billis made a law and
a new clause is added to article 16 of the
constitution, a youth of the country, if inter-
ested to get a job and if the Government
does not provide any job to him he can go to
the court to get a job.

I.P.C. and C.P.C. are there to control
crime. Whether any statement istrue orfalse
is determined under the Evidence Act. If the
evidence in the cases under section 302,
395 and 396 is true the culprit is liable to life
imprisonment or execution. Similarly, if the
unemployment problem is to be solved, an
amendment in the constitution is inevitable.
| believe that the unemployed people of this
country wont get any job unless the constitu-
tion is amended. We may build up castles in
air and make loud announcements in mani-
festo, or deliver long speeches but it will not
serve any purpose. The youth of this country
are not ready to accept and listen to these
speeches. It is a fact that if no solution is
found to the problem of unemployment, and
if the youth of this country have to wait for a
couple of years more, there wont be any
alternative except a revolt. Joshi ji said that
in the state ruled by Shri Jyoti Basu there is
a tug of war between man and man. | would
ask ShriJoshi what has he done in Madhya
Pradesh. There is no public latrine in your
state. The people of Madhya Pradesh. There
is no public latrine in your state. The people
of Madhya Pradesh are coming to Delhi for
their livelihood. There are no irrigation facili-
ties in his state. Many states are ruled by
your party, but there are no irrigation facili-
ties. Have you been able to remove unem-
ployment? But you go on criticizing. You say
that Shri Sharad Pawar has not been able to
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do anything. You should say that the Con-
gress party has not done anything during its
regime of 42 years.

You have said about Shri Sharad Pawar
alone who has been the Chief Minister of
Maharashtra also, but the unemployment
problem has not been solved
there....(Interruptions)

In Bengal, the problem of unemploy-
ment has reached a stage where man is
against mani.e., everybody is fighting to get
employment and this fact can not be denied.
When the Government wants to stop em-
ployment people do not accept it. What is the
contribution of the Congress in the develop-
ment of the State. Funds are being collected
by your party for the construction of temple
but for setting up afactory. You are collecting
Rs. 1.25 p. from people and ask people of
Madhya Pradesh and Uttar Pradesh to do
‘karseva’, but no arrangements are being
made to solve unemployment problem. | am
not saying it just for criticism. Since you are
discussingthis problem so | said these words.
After all nothing will come out of singing Ram
bhajans. There is a saying in Bhojpuri that
“Bhookhe Bhajan Na Ho Gopala, Le Lo Hath
Main KanthiMala". The people of the country
can not chant the name of Ram with empty
stomach. Congressmen should support this
move with open hearts. Five to 10 lakhs
people are coming from Bihar to seek em-
ployment. Just now one of our colleagues
from Kerala said that the fundamental rightin
Article 16 of the constitution would be
amended, but it will end the very basis of
it.The basis of the constitution are never
affected. An amendment to the constitution
does not affect it that way. Whatever can be
added to the constitution is appreciable. If
any clause is added to the Article 16 such as
providing jobs to the unemployed , | believe
it will not go against the law. it should defi-
nitely be added. There have been no ar-
rangements of irrigation even after 42 years
of independence, The Congrassmen, who
are running a minority Government should
think about it. The Congressmen could not
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do anything when the number of their
members was 425. Something worthwhile
should be done to provide jobs to the people
of this country. That way some solutionto the
problem is possible. | would like to tell my
friends from the Congress party that they
should give up this attitude. This bill provid-
ing jobs to the unemployed people may be
passed. With these words | conclude my
speech.

[English)

SHRI P.C. THOMAS (Muvattupuzha) :
Madam Chairperson, | am happy that the
mover of the Bill has thought of the youth of
the country and has put an enormous effort
to try for jobs for all the youth in this country.
As pointed out by some of the friends, there
& e certain anomalies such as the difficulty to
provide employment by merely bringing a
Bill. | do share some of the other conditions
which have been enlisted in the provisions of
this Bill. Now, itis not possible for any person
to get ajob by merely having this sort of a Bill
or law, which says it is obligatory on the part
of the State to provide employment to all the
adult citizens seeking employment. It is true
that this gives a great persuasive effort. It is
also true that the Government should bring
out laws to provide employment in all the
sectors to the youth. But the most important
thing for this will be to find out avenues where
jobs could be given and | would think that the
present Government’s policy with regard to
starting of more industries and with regard to
relaxation of rules for bringing out more
industries is a very welcome step in this
regard. With regard to providing jobs for the
youth of the country, the only way will be to
find out more avenues for employment just
as in the case of the field of agriculture as
well as in other fields. Another aspect will be
to give a boost to the agricultural sector.

Agriculture is one field where a lot of
employment could be provided. Itis unfortu-
nate that we are not paying much attention to
this sector, For example, there was a hue
and cry here in the morning with regard to
rubber, This is a field where more than 20
lakhs of people are having employment.
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Apart from this, about six lakhs of small
farmers are there and it is unfortunate that
the Governments are in no mood to see that
proper safeguards are given to give a boost
to the cultivation of rubber and thereby pro-
vide more employment in this sector.

This Bill is a very good Bill and | also
appreciate that it is only by bringing such
provocative Bills that the authorities as well
as the Governments can be made to given
more time to think about such a very serious
problem such as unemployment. The other
provisions with regard to the curtailing of
other jobs or going for other jobs only after
resigning some jobs are not practical. There
is also another provision which is enlisted as
section 7 in this Bill. It says that:

“the State shall provide cheap credit
subsidy and other facilities to all citizens
including retired persons seeking protective
self-employment.”

Of Course, to retired persons, | do not
know whetherthatis of much need, but asfar
astheyouthare concerned, it shall be obliga-
tory on the part of the State to provide credit
facilities.

The Government has the obligation to
provide credit facilities to the youth who
come forward with proper suggestions or
proper schemes to employ themselves in
various fields. | think, such a provision will
very well fit in this venture.

There is another provision which makes
it punitive. Clause 8 says that any person
violating the provisions of Section 4 shall be
punished with imprisonment for a term not
exceeding one year of fine not exceeding
Rs. 10,000 or with both. If at all, a Bill in this
respectis passed, there mustbe aprovision
where something more specific to be given
with regard to job which a person can seek.
There must be so many schedules which
make clear which are the avenues for which
the youth can apply. If the officers of the
State are reluctant to guide or are not
properly guiding or not giving opportunities,
then some kind of punitive measures re-
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quires to be given. If that can be incorpo-
rated, that would be better if a law in this line
is passed.

I do agree that the present Bill has been
broughtforward in an earnest attempt by the
hon. Member, Shri Bhogendra Jha, which
may not be adequate enough to cope up with
the requirements which he has in mind or
which he has discussed.

Ithank you forthe opportunity given and
| support the intention behind this Bill.

[ Translation)

SHRIBALRAJPASSI(Nainital) :Madam
Chairperson, the Unemployment Guarantee
Bill which has been brought here in the
House may be containing certain impracti-
cable things but emotionally I fully agree to it.
Many hon. Members have expressed their
views on this subject prior to me. There has
been Congress rule inthe country forthe last
42 years and during that period they pre-
sented many schemes, but with all that after
the passage of so many years the problem of
unemployment in the country has not been
solved. Itis acquiring bigger dimensions day
by day. If this problem is not solved rightly
and quickly, there is every apprehension of
a strange situation to arise in the country in
the time to come. During the post independ-
ence era, all the schemes implemented
adopted the policy which was particularly an
imitation of foreign countries. At times, we
thought of imitating America in the sense
that big factories be set up. and at times we
thought of imitating Russia, and sometime
we tried to cheat the country by giving the
slogan of socialism.

Just prior to my speech an hon. Member
from the Congress was presenting this issue
and | could not follow it clearly whether he
was speaking in praise of the 42 year con-
gress rule or he was opposing it. About this
Bill | would only say that it is not a to pic of
discussion today. All the political parties
should jointly consider this problem seri-
ously, because every year there is an addi-
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tion of 60 lakh youths to this number of
unemployed people.

| belong to the area which is primarily a
hilly area. Thousands of jobless people are
added every year. Everyday a youth leaves
his home after seeking blessings from his
mother and she applies tilak on the forehead
of her son with a hope that he will get some
job, but when he returns dejected at night
after appearing in interviews at so many
places without getting a job and as a result
he falls prey to some addiction. Whether it is
the problem of Punjab of Assam, these are
associated with the problem of unemploy-
ment. | request the whole House and all the
Members that the Bill may be considered
seriously and it may be passed after includ-
ing as many objects can be included so that
the problem of unemployment in the country
is solved.

[English)

SHRI MUKUL BALKRISHNA
WASNIK(Bundana) : Madam, Chairperson,
as the needle of the Clock was moving
towards 6 o' Clock, | was getting worried
whether | would get an opportunity to speak
on this very important Bill. Thank you for
giving me this opportunity. But as the pres-
ent Youth Congress President is sitting
behind me and wishes to speak on this Bill |
think that | would try to submit my views on
this very important Bill in a limited manner.

The problem of unemployment has
assumed serious dimensions. Allthe speak-
erswho have spokenonthis Billhave pointed
out how unemployment has grown over the
years.

MR. CHAIRMAN: Will you kindly sit
down just forone moment? We have to seek
the opinion of the House regarding the ex-
tension of this discussion. Are we all agreed
that this discussion may be continued till Six
o'Clock?

SEVERAL HON. MEMBERS: YES.
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MR. CHAIRMAN: Thank you.

" SHRIMUKUL BALKRISHNA WASNIK:
Allthe speakers who have spoken on this Bill
have pointed out now this problem of unem-
ployment has grown over the years and
though during the last several years, there
have been marny programmes to generate
more employment opportunities, many
schemes have been formulated and imple-
mented, but it is an unfortunate fact that
where towards the end of the First Five Year
Plan we had .75 million job seekers, towards
the end of the Seventh Five Year Plan, i.e.,
December , 1989, the figure rose and as-
sumed a frightening dimension of 32.77
million job seekers. Not only this. Every year,
there has been growth. Every year we have
beencreating anumber of opportunities. But
the number of job seekers whether it be in
the Employment Exchanges or elsewhere,
has been rising very rapidly and galloping
like anything.

Shri Chitta Basu, the honourable and
experienced Member of this House has
quoted figures and | have also got certain
figures from the Employment Exchanges
which show that in March this year, the
number of job seekers on the live registers
was 4.3 crores. This is the only the figure of
those who are seeking jobs, those who are
unemployed. This figure does not reflect in
any manner those people who might have
got an employment opportunity but, for all
practical purposes, are unemployed because
they are under-employed.

Mr. Charles had pointed out that gradu-
ates in Kerala, incertain areas, had tosweep
the roads. Will we say that this is full employ-
ment? Or is this the employment in the real
sense or are we going to give a graduate a
job which goes on par with his education? |
think, that those figures are missing out of
the figures of the employment exchanges.
And if we try to consider those under em-
ployed people, thenthe figures willbe atleast
three to four times more than whatthe figure
is with the employment exchanges. | would
like to point out here that though the motive
and the purpose with which Shri Bhogendra
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Jha has introduced this Bill is quite com-
mendable, the details do not go well with the
intentions.

Shri Sudhir Sawant pointed out about
the lacunae in the Bill. There have been
several shortcomings and those shortcom-
ings will have to be removed. If we have to
frame a proper Bill, if we have to have a Bill
which is going to ensure Right to Work and
which is going to help generate employment
opportunities to the millions of job-seekers ,
I'think and | do recommend the Maharashtra
Employment Guarantee Act for this purpose
at the national level.

Shri Chitta Basu pointed out that during
the Congress rule, several expectations had
been there and they had not been f{ulfilled.
He pointed out that in the election manifesto
of 1991, the Congress had promised to
create 1,000 million mandays.He also pointed
out about the requirements which were
worked out during the National Front Gov-
ernment as also the number of mandays to
be created and the Budgetary provisions to
be generated.

When he was talking about Maharash-
tra, he had forgottenthat it was the Congress
Government in Maharashtra which had
brought in the Employment Guarantee Act.
Had his advise, as an experienced Member
been followed by the West Bengal Govern-
ment the left parties governing the West
Bengal for the last several years, then the
West Bengal would not have earned a name
to shelterthe largest number of unemployed
people in the country., It is almost 45 lakhs of
unemployed people. You might have given
them shelter on the road-sides, under the
bridges, you might have made them sleep
without two meals aday and so on. Thattype
of situation is there. We are talking of the
realities and the reality is that in the country
today 45 lakh unemployed people are there
in Bengal. | am not trying to level allegations
sayingthatone party has failed andthe other
party has been successful in implementing
certain things. But in this fashion where
under our very nose certain things have
gone wrong, | think, it would have been
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better to raise our voice and try to point out
the mistakes.

This year in 1991-92, the Government
today has decided to create 900 million
mandays which will give jobs to about six
million unemployed people for about 150
days in a year. This is not sufficient. This is
not sufficient. We have to generate much
morethan this. We have to see the schemes
that we have decided to implement and we
will have to increase the budgetary provi-
sions that we have made. But unfortunate
things are happening when we are imple-
menting such important and delicate pro-
grammes,

Anhon. Member frem Madhya Pradesh
was telling me today that there is severe
drought in several districts of Madhya
Pradesh. The problem is more serious inthe
tribal districts. The allocation from Jawahar
Rozgar Yojna which was made to generate
employmentin those tribal districts of Bastar
and elsewhere had been diverted to some
other districts for political considerations.
Why? Why from such an important employ-
ment programme? When we are talking of
creating employment for the last person who
is in need of a job, here they have diverted
the funds for political considerations. In the
election, if one has failed to get the support
from the some quarter or the other that does
not mean that while implementing welfare
and developmental programmes, they can
try and divert the funds. Therefore, | would
like to recommend here that we definitely
need to have an employment guarantee Act
and that Act should be in line with the Act
passed by the Government of Maharashtra,
We all are aware of the main features of rural
employment. They are a large unorganised
labour difficulties in measuring unemploy-
ment, ignorance about labour laws, sea-
sonal nature of employment, unemployment
and under-employment prevalent among
self-employed workers, non-mobility of la-
bourers, women labourers being less mobile
than men.and higher proportion of unem-
ployed women. Keeping those main fea-
tures in view and keeping the Maharashtra
Act on employment guarantee in view, the
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Government of India should bringin a similar
type of Act before this House. | would like to
suggest to the hon. Minister that such a
measure should not be delayed and such a
type of Act should be introduced in this very
Session of Lok Sabha.

Shri Chandulal Chandrakar and a few
other Members including myself were dis-
cussing about this. We are the second most
populated country in the world. When we
look at the statistics we see the figures that
every seventh person in the world is an
Indian. But our heads do not rise in honour
but our heads bow down in shame. This is
not an achievement. We shall have to pon-
der overthis. Very soon we are going to beat
Chinato become a highly populated country
in the world. Up-till now, we have not been
able to prepare some programmes to dras-
tically control the population growth. During
the mid 70s there was an effort to control the
population in certaird places. The implemen-
tation might not have been upto the mark but
that was a genuine and a pious effort. There
might have been events where such efforts
might have boomeranged politically. But |
would like to point out that when the country
is sinking under the pressure of population,
the Government will have to take bold initia-
tives even though there is a risk that politi-
cally such measures will boomerang. If we
try to take bold initiatives, we may be able to
save the country from sinking. Unless and
until we come out with certain drastic meas-
ures to control the population, | do not think
that there is any future for any development
of what so ever nature.

| have already taken much of the time of
the House.The eight plan would give a major
thrust to employment.The policy of the
Government has already been announced.
The policy of the Government to check the
wasteful government expenditure has also
been announced.

Foreign trips of Ministers and other
political delegations have been curbed.
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Several such measures have been taken.
Several feforms have also been interested.
The  economic reforms, the fiscal changes,
the new industrial policy,the changes in the
impart-export palicy, the Panchayati Rajand
the Nagar Palika Bills to reform the local self
Government bodies these are the reforms
underway. But | would like to suggest here
that all these measures which are intended
to rapidly develop the country would fail
ultimately if the men who manage the aftairs,
the administration, does not rise to the occa-
sion. Whether it is with regard to the popula-
tion control measures, the employment
generation measures, or any other meas-
ures, | would like to suggest here that we
should come out with reforms in the admin-
istrative systems also. The attitudes of the
Government officers, the bureaucracy and
their responsibility and actountability will
havetobegoneinto, If we are abletodo that,
Ithink with the employment programmes like
the Jawahar Rozgar and Nehru Rojgar Pro-
grammes and other programmes, we will be
able to implement in a much better way.

Lastly | would like to give a suggestion
to the hon. Minister. During the last session
also when there was a discussion on a
private Member's Bill on unemployment, |
had pointed out thatthere is aneedtocreate
a National Commission on manpower plan-.
ning. There has been a mushroom growthin
engineering colleges, medical colleges and
various other vocational and educational
institutions, technical institutions. But have
we tried to evaluate or assess the number of
engineers (Civil and Electrical) and archi-
tects and the number of doctors which the
country would be requiring in the coming
years? Do we have a plan of that nature? |
think up- till now we don't have such a plan.
The Government should constitute such a
Commission as a permanent body which will
continuously work upon evaluating the as-
sessment of different types of personnel
which the country would be requiring in the
coming years.

The time has been limited and therefore
would end here.
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SHRI V. DHANANJAYA KUMAR
(Mangalore): Madam Chairperson, | rise to
support the principle and the spirit behind
this Bill. | would not like to go into the details
ofthe clauses of the Bill. There may be many
changes which are required in the drafting of
the Bill and therefore | would not like to go
into the details of that.

Before continuing further, | would like to
pose a question to this august House and to
all my friends here as to whether the discus-
sion which we have been having on the
provisions of this Bill would at least invoke a
ray of hope in the hearts of those crores and
crores of unemployed in this country. If not,
probably we are just making afutile exercise.

Before suggesting any other remedial
methods, one should go into the root cause
of the malady. Now undoubtedly the root
causeis thefailure ofthe successive govern-
ments in keeping up the promise which we
have made to this country through ocur Con-
stitution. Now we have agreed that it is the
primary responsibility and the duty of an
elected Government to provide the basic
needs to each and every citizen of this coun-
try, like food, clothing, shelter, education and
the provisions for keeping good health.

Since successive Government have
failed tofulfilthese commitments which were
made to this nation, the problem of unem-
ployment has grown to such a proportion
today. Everybody today agree that there is
the problem of unemployment. How to tackle
this problem is the worry inthe mind of every
right thinking person. Today, as has been
repeatedly said here, we have got a large
number of programmes like NREP,RLEGP,
Jawahar Rozgar Yojana, so on and so forth.
These rosy words are coined just to pocket
the votes of the people. We are worried
about the intention behind implementing all
these programmes. What we have given to
the people of this country is nothing but the
frustration and turmoil in the society. As we
all know, there is a brain drain.

Unless we are able to create confidence
in the minds of the youth of this great country
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that they are the real asset of future society
and nation; that they are not only here to
make some demands, but they owe aduty to
this society probably we will not be able to
tackle even the smallest of small problem
which is being faced today by our society.

First of all, | would suggest that there is
a great demand to introduce necessary
changes in the educational system itself.
Drastic changes are to be introduced; our
youth are to be properly educated to gain
employment. Today we are talking about
liberalisation; about giving more opportunity
to produce more; and we are saying that the
doors are wide opento make more and more
exponts, to generate employment. But, we
do not provide the basic necessities required
for producing more.

Firstof all, the faulty educational system
is one of the root causes for the unemploy-
ment problem. The figure, that is the number
of persons youth of this country aged be-
tween 18 and 58 who are able bodied from
whom we can expect some greater contribu-
tion to our national wealth has been given
hera as 40crores. We have noprogrammes,
no future plans to give them enough employ-
ment. Today we only think about how to
solve this problem. without going into the
root cause of the matter at all. Several obser-
vations have been made here. Even while
discussing such a burning problem, we are
interested in making politicalgains. We want
to castas per ions on this Government of that
Government headed by this party or that
party. We do not want to rise above this
partism view or this political plane at least for
a moment, to think about this biggest prob-
lem tomorrow, probably all of us may forget
this when we go out of this House, But when
we go to the larger society, we should know
that we are answerable to them for these
problems.

MR. CHAIRMAN: May | ask you one
thing? How much time do you want to take
more?

SHRI V. DHANANJAYA KUMAR: | am
going to complete.
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| feel that each and every one of us is
responsible. Let usforget allthe differences.
Let us all join together today to see how best
this problem could be tackled and simultane-
ously how the production fo our national
wealth could be increased, and how we can
find a better place for our nation, a place of
pride in the whole world. So, I would suggest
that making of such enactments or giving
some guarantee or talking in rosy words will
not help anybody. At least, | do not think that
by making so much of discussion, not even
one unemployed will be getting an employ-
ment. So, let us devote our time and energy
in that direction. Let us try to tackle this
problem rising above the partism attitude or
whatever it is, and forget all the differences.
My humble submission through you, Madam,
to my learried friend, Mr. Bhogendra Jha,
who has brought forward this Bill with the
earnest hope, is that at least here is an
opportunity to bring to the light about this
enormous problem being faced by our own
kith and kin in the society and to open the
eyes of the Government. .

MR. CHAIRMAN: If you are going to
take any longer, then we have.to ask the
permission of the house. It is already six
o'clock.

SHRI V. DHANANJAYA KUMAR: No,
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Madam. My friend has made an effort to
open the eyes of the Government. At least”
now let them make an earnest effort to solve
this problem.| would aiso join hands with Mr.
Bhogendra Jha to make an earnest request
to the Government. (Interruptions}

Allof us havetolineinthe society. | have
made an earnest request that let us rise
above all the differences. Then only, the
problem could be tackled. So, | would sup-
port the spirit and the principle behind this
Bill. | do not know whether the Government
will make up its mind to pass such a Bill or
support this Bill. Anyway, it is left to them. |

AN HON. MEMBER: Are you support-
ing the Bill or not? :

SHRIV. DHANANJAYA KUMAR: It will
not be goodtovote it at all. Thatis what I fear.
Anyway the problem is enormous. it will
have to be tackled properly. That is the
submission | like to make at this juncture.
Thank You.

MR. CHAIRMAN: The House stands
adjourned to meet again on Monday, 25th
November, at 11 a.m.

18.02 hrs
The Lok Sabha then adjourned till Eleven

of the Clock on Monday, November 25,
1991/ Agrahayana 4, 1913 (Saka).



